SHRI SHADI LAL BATRA: Sir, | introduce the Bill.

The Dalit, Backward and Oppressed Youth (Development
and Welfars) Bill, 2010
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The question was put and the motion was adooted.
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The Removal of Unemploymsnt Amongst the Youth Bill, 2010

DR. AKHILESH DAS GUPTA (Uttar Pradesh): Sir, | beg to move for leave to introduce a Bill to
provide for the removal of unemployment amongst the youth by way of making right to wark
mandatory so that the State generates employment cpportunities far them and failing to do =0 the
State will have to pay uremployment allowance and for measures to promote self employment

amongst the unemployed youth and for matters connected therewith and incidental thereto.
The question was put and the motion was adooted.
DR. AKHILESH DAS GUPTA: Sir, |introduce the Bill.

The Agricultural and Other Workers in Rural Areas (Protsction,

Incentives and Welfare) Bill, 2010
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The question was put and the motion was aaopted.
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The Constitution (Amendment) Bill, 2010
(To amend article 75, 80 and 164 atc.)
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The question was put and the motion was adooted..
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The Constitution (Amendment) Bill, 2010
(Substitution of New Article 130)
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The Question was put and the motion was adopted.
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THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPANY: Shri Prabhat Jha - not
present. Shri Shantaram Laxman MNaik - not present. Now, we will take up Turther consideration of
the Canstitution (Scheduled Castes) Order (Amendment) Bill, 2009 moved by Shrimati Viplove
Thakur on the 4th December, 2009, Now, Shri Silvius Condpan to continue his speech from the

earlier date, 4th December, 2009,
The Constitution (Scheduled Castes) Order (Amendment) Bill, 2009

SHRI SILVIUS CONDPAN (Assam): Sir, at the earlier occasion when this Bill was introduced
by the hon. Member, Shrimati Viplove Thakur, [was one of the speakers, and when | was speaking,

becauge of the paucity of time, the Chair was kind encugh to tell me to rige up again when the Bill
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